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aggrieved pafi can get time to take due legal recourse of filing of an

appeal before the higher forum. However, this is not the situation in

this case because the said Order is of the interim or interlocutory

nature. Rest of the factual issues as raised in this Application being

subjudice; hence hereby Ieft open to be decided along with the main

Petition.

5. Resultantly, the impugned Application under consideration is

not legally sustainable in the eyes of law; hence dismissed. The

Application being disposed of, directed to be consigned to the

records. The main C.P. No. BBl397, 398/NCLT/MB/MAH/20L4 is

already listed for hearing on 30th March, 20t7.

Dated: 2nd March, 2017 M.K. SHRAWAT
MEMBER (JUDICIAL)
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